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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

IMONDAY,THE NINTH DAY OF SEPTEIVBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

..THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 24208 OF 2024

Between:

Smt. I\rl. Sridevi, Wo. lvl.Prakash Reddy, aged about 53 years, Occ
Housewife, Rl/o. H.No. 8-3-23018.137, Sravanthinagar Colony, Venkatagiri,
Yousufguda, Hyderabad, Telangana - 500 045. 

...'ET'T'ONER
AND

1. The State of Telangana, rep. by its Principal Secretary, Revenue Department
having office at Secretariat, Hyderabad.

2- The District Collector, Ranga Reddy District, Telangana.
3. The Deputy Collector and Tahsildar, Serilingampally Mandal, Ranga Reddy

District, Telangana.
4. The Mandal Surveyor, Serilingampally Mandal, Ranga Reddy District,

Telangana.
5. HydeAbad Disaster Response and Asset Protection Agency (HYDRA), C/o

Municipal Administration and Urban Development rep by its Commissioner,
Secretariat, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ or Order or direction more particularly one in the nature

of Writ of Mandamus declaring the Notice bearing No.B/'l083/2024-'19 dated

03.08.2024 issued by the respondent no.3 under Section 23 of the AP Water,

Land and Trees Act, 2OO2 as illegal, arbitrary and in violation of Principles of

Natural Justice and contrary to Articles 14,21 and 300-A of the Constitution of

lndia and set-aside the same and consequently direct the respondent nos.2 to 5

not to demolish or remove the structures in respect of open plot bearing nos.

119, 12O and 121 admeasuring 900 sq. yards situated in Survey no. 47, of Amar

Co-Operative Housing Society Limited, Guttala Begumpet Village'
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Serilingampally I\,4andal, under the limits of GHMC Serilingi:mp ally Circle, Ranga

Reddy District, Telanl lana State

lA NO: 1 OF 2024

Petition under Section 1 51 CPC praying that in the I circ:mrrtances stated

in the affidavit filed ir support of the petition, the High Cotrrl nray be pleased to

direct the responden. nos. 2 to 5 not to demolish or rerrrove tho structures in

respect of open plot rearing nos. 119, 120 and 121 admeasuting 900 sq. yards

situated in Survey rrc. 47, of Amar Co-Operative Hotrr;ing Society Limited'

Guttala Begumpet V llage, Serilingampally Mandal, undet tht: lirnits of GHMC

Serilingampally Circle , Ranga Reddy District, Telangana State for.hwith pending

disposal of the above writ petition

Counsel for the Petit oner: SRI E. AKASJ REDDY REP SRI S. :iRlt)HAR

Counsel for the Respondents: SRI A. SUDARSHAN REDD'/,
ADVOCATE GENERAL /GI' FCR FIEVENUE

The Court made the lollowing: ORDER
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TIIE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVA S RAO

WRIT PETITION No.242OB of 2o.24

ORDER; (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. E.Akash Reddy, learned counsel representing

Mr. S.Sridhar, learned counsel for the petitioner.

Mr. A.Sudarshan Reddy, learned Advocate Genera_l

for the respondents

2. With the consent of the parties, the matter is

heard finallv.

3. The issue in this petition is with regard to the

notice issued to the petitioner under Section 23 of the

Andhra Pradesh Water, Land and Trees Act, 2OO2

(hereinafter referred to as "the Act").

4 . In this writ petition, the petition er , inter alia,

has assailed the impugned notice dated 03.08.2024 issued
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by the Deplrtv Collector and Tahsildar undt: - Se cti:rn 23 of

the Act

5. I tacts giving rise to filing of tL t: u, rit petition

briefly statel are that the petitioner claims tr, be ouner and

in possessir,n of open plot bearing Nos. I 19r. l2O and l2l

admeasurin g 900 square yards, situated in liurv:y No.47 of

Amar Cooperative Housing Society Lirr iter i, Gutta,la

Begumpet Village, Serilingampally Mande 1, un,:ler the

limits of Greater Hyderabad Municipe I ( tor,.>oration

Serilingamp aliy Circle, Ranga Reddy District. Thc p,,:titioner

claims to hz.ve purchased the aforesaid plotsr uirle wo sale

deeds dated 77.O8.2O19.

6. 1'he Deputy Collector and Tahsilda- irrsued a

notice unde.' Section 23 of the Act, by which tht. pctitioner

was informr:d that as per the directions c f tlre District

Collector, tlLe structures have been identil ed wtrich fall

under the Fuli Tank Level. The petitioner. thel.ef(,re, was

directed to remove the structures/ encroaclrme nt s within

the Full Tark Level of Durgam Cheruvu witfrin r period of

thirty days lrom the date of receipt of the notice failing
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whiclr action shall be taken for removal of the structures/

encroachments. Hence the writ petition.

7. Learned counsel for the petitioner has raised a

contention that neither any notice nor arl opportunity of

hearing was afforded to the petitioner before directing

removal of encroachments/ structures raised by the

petitioner. It is further submitted that the impugned

action has been initiated in flagrant violation of principles

of natural justice and therefore the impugned notice

c€rnnot be sustained in the eye of law.

8. On the other hand, learned Advocate General

fairly submitted that the impugned notice issued under

Section 23 of the Act be treated as show cause notice artd

the petitioner be granted the liberty to submit the response

to the a-foresaid notice within a fixed time limit. The

authority therea-fter shall consider the reply which may be

submitted by the petitioner and after affording an

opportunity of hearing to the petitioner, the authorit5z shall

proceed to deal with the matter in accordance with law.
_%.--.*----
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9 . ,Ve have heard learned coun sel for lht. parties

and have p<rrused the record.

10. 'lhough the communication dar,:d )3. )8.2024

was styled as notice, however, in the oper:tivr

the same, the petitioner has been directed to

portion of

-en'Love the

structures/ :ncroachments within the Full Tanl,: Level.

Thus, the ,lforesaid issue has been deterrnin:d without

affording ar-r y opportunity of hearing to the pt:titi rnrrr.

1 1 . I'herefore, in the peculiar facts of the czr se, it is

directed thz.t the notice dated O3.O8.2O24 issrred by the

Deputy Coll,:ctor and Tahsildar under Sectic,n 2{i oj the Act

sha,ll be trezrted as show cause notice. The lretit ior er shall

hle her repl'r to the aforesaid notice within : perior I of two

weeks from today. The Deputy Collector nd Tirhsildar

therea-fter s eall afford an opportunity of ;t earing to the

petitioner atLd shall proceed with the matter in rLcc rrdance

with lar.r.. It is made clear that this O cur , lras not

expressed arrv opinion on the merits of the case.

A ccordingly, the Writ Petition is dispo red of.r2
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Miscellaneous applications pending, if any, shall

stand closed. However, there shall be no order as to costs

SD/.C. PRAVEEN KU R
ASSISTANT REGI AR

//TRUE COPY//
SECTIO OFFICER
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1. The Principal Secretary, Revenue Department having office at Secretariat'

T.S..Hvderabad.
2. iil;'bi'.ir"i;i 66Jtecto r, Ra nga Reddv Di skicl, Te I ansana'

3. The Deputy collector ";d"i;h;il;;; 
Slritihsampittv fi/landal' Ransa Reddv

^. 
?[tr.'"il1"J:1n3l,X;"r",, serilinsampallv trilandal' Ransa Reddv District'

Tblanqana.
5. The eommissioner, Hyderabad Disaster. Response and Asset Protection

Aoencv (HYDRA), clo "rtu1'Iiii'i-'Ioministratibn and Urban Development

S6cret'aribt, HYderabad.
6 il;"ic 6' sftr. s. bCtounR, Advocate tgPUCl
7. Two ccs to GP ron teQii(u"e 'Hiijh'c"''t fbr the State of Telansana at

Hvderabad [OUT]I i,iffff;id"iriilocnre GENERAL High court for the State of Telangana,

at Hyderabad [OUT]
9. Two CD CoPies
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HIGH COURT

DATED:09109;2024

ORDER

WP.No.24208 of 2024

DISPOSING C,F THE WRIT PETITION
WITHOUT COSTS
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